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No. 710/VII-V-1-1(Ka)-17-2005
-Dated Lucknow, June 19, 2006

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the §
Governor is pleased to order the publication of the following English translation of the Muhammad AIi
Jauhar Vishwavidyalaya Adhiniyam, 2005 (Uttar Pradesh Adhiniyam Sankhya 19 of 2006) as passed by §
the Uttar Pradesh Legislature and assented to by the Governor on June 16,2006. - - - o

THE MOHAMMAD ALIJAUHAR UNIVERSITY ACT, 2005 -

QR AaN oy,
' [As passed by the Uttar Pmde.rh Le:giﬂamrej .

10 establish and incorporate a Teaching University spaﬁ.fﬁre& by Maulana
Mohammad Ali Jauhar Trust at Rampur in Uttar Pradesh and 1o provide for matters
- connected therewith or incidental thereto, ' ' : .

IT IS HEREBY enacted in the Fifty-sixth Year of the Republic of India as
follows:- ' : e R gt i .
Short title, and 1.(1) This Act may be called thé Mohammad Ali Jauhar University
et Adt, 2005, | g > e
(2) It shall come into force on such date as the State Government may, by
notification, appoint in this behalf. ;
Definitions

2. In this Act, unless the context otherwise requires :—

(a) “Academic Council” means the Academic Council of the
University ;

(b) “Board” means the Board .of Studies and the Plam:ihg Board etc,
of the University ;

fc:} “Chancellor”, “Vice-Chancellor’™ and “Pro-Vice-Chancellor”™

means  respectively the Chancellor, the Vice-Chancellor and the
Pro-Vice-Chancellor of the University ;
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(d) “Court” means the Court of the University;

(e) “Department” means a Department of Studies, and includes a
Center of Studies and Research; '

] “Director/Principal” means the Head of an Institution, College,
School, Polytechnic and Industria! Training Institute or the person appointed
for the purpose to act as such in his absence;

(g) “Employee” means any person appointed by the University, and
includes teachers and other staff of the University;

(h) “Executive Council” means the Executive Council of the
University;

(i) “Faculty” means the Faculty of the University;

(j) “Hostel” means Scholars/Students Hostel of the University;

maintained by the University;
(1) “Prescribed” means prescribed by Statutes;
" (m) “Records and Publications” mean the Records and Publications of
. the University; o ' S
* (n) “Statutes”, “QOrdinances” and “Regulations™ mean respectively, the
 Statutes, Ordinances and Regulations of the University made under this Act;
-University; o : o .
"(p) “Teacher of the University” means a Professor, Reader, Lecturer
or such other .person as may be appointed for imparting: education/
instruction or conducting research in the University and designated as a
Teacher by the Ordinances; f :

V “Controller of vluixan\xinggiqqsf‘,; “Librarian” and “Proctor” means respectively
* Controller of Examinatio

(r) Trustm

uty

v

Ali Jégﬁaﬁri Tmst, Lucknow,

es Registration Act, 1860; .
dAllJauhar University

e Trust;

ors o e Univrsi.

S at Rampur mUttar Pradesh a University by
Alj(Jg;.iMrUpivg’r’_sit}v. N T

‘shall, for the purposes of establishing the
ng conditions, namely:-.

{i epghtsfor 30 years Of more, nﬁnimum 50 ac
or the Uni\}emity; v, ; B
referred to in clause (a) buildings of at least
a, out of which at least 50 per cent shall be for
purposes; " ' an

o Onsas may be required by the State Government to
‘establishment of the University. o

The University shall start operation only after the State Government
issues to the Trust
the UniversitY-, .

(k) “Institution” means an Academic Institution, established or

~(0) ,"f@Student”‘ means, a student enrolled in the Register of the

() ‘,’I‘rea‘sure'r”,,.‘,‘Regis'trar";, “‘Deputy‘ Registraf’f, ,‘:‘Fihance Ofﬁéger", -

Registrar, Finance Officer, -
'r'gftheUniyétsity;' DRI

The University

Conditions for the
establishment of
the University

Starting of the

authorization for the commencement of the functioning of Univessity



(2) The State Government shall issue the letter of aathorization on receipt of
an unambiguous affidavit alongwith documents by the Trust to the effect that all
conditions referred to in section 4 have been fulfilled.

Objects of the 6.(1) The Objects of the University shall be,—
University
{i) to develop and promote the languaoes hrstoncally studied by
Muslim i.e. Urdu, Arabic and Persian;

(ii) to bring the Muslim Minority into the main stream for his overall
development as well as the development of down trodden of India by
imparting all modern and classical education for their upliftment.

(iii) to provide instructions, teaching and training in Higher Education
with provisions for research, advancement and dissemination of knowledge;

(iv) to create higher levels of intellectual abilities;
(v} to establish state of the art facilities for edr.ication and training;

(vi) to carry out teaching of research and offer. contmumg education
programme; . . ‘ '
(vii) to provide consultancy to the industry and public organization;

(viii) to establish main campus in Rampur for all or any of the objects
of the University; .

(ix) to Institute and award degrees, diplomas, certificates and other
academic distinctions on the basrs of exammatron, or any other method of
evaluation; « B

(x) to ensure that the standard of the degrees diplomas, certificates
and other academic distinctions are not lower than those laid down by
vanous regulatory agencres - V
o - (xi) to pursue any other objectwe as may be approved by the State
Government; '

(xii) to 1mpart and promote, the study of scrence and technology,_
medical management and other professional courses

Powersof the - 71.The Umversrty shall have the followmg powers namely*
University . :
‘ (a) to provrde for instructions in such branches of leammg as the
' f'Umversrty may, from time to time, determine and to make provision for
research and for the advancement and drssemmatlon of knowledge;
~ (b) to impart and promote the study of scrence,'technology, medical,
management and other professional courses including rehgrous languages,
- culture, philosophy and distant educational programmes ezc;
~ (c) to grant, subject to such conditions as - the University may
determine, diplomas or cemﬁcates to, and confer degrees or other academic
distinctions on the basis of examinations, evaluation or any other method of
testing on persons, and to withdraw any such drplomas, certificates, degrees
or other academic distinctions for good and sufficient cause;
(d) to confer honorary degrees or other drstmctrons in the manner
 prescribed by the Statutes;

/ : (e) to provide instruction, including correspondence and such other
courses, to such persons as are not members of the Umversrty, as it may
determine;

(f) to institute Directorships, Principalships, Professorships,
Readerships, Lecturerships and other teaching or academic posts required by
the University and to make appointments for the same;




(g) to create administrative, ministerisl and other posts and to make
appointments thereto;

(h) t0 appoint/engage persons working in any other University or
Organization having specific knowledge permanently or for a specified
period; '

(i) to co-operate, collaborate or associate with any other University or
authority Of Institution in such mannef and for such purpose as the
University may determine;

(j) © establish and maintain Schools, Institutions and such other

Centers, Specialized Laboratories or other Units for research and instructions
as are, in the opinion of the University, necessary for the furtherance of its
objects; .
(k) to institute and award fellowships, scholarships, studentships.
medal and prizes; - ' o
(H)to establish and maintain Hostels for the students of the University:

(m) to make provision for research and advisory services, and for that

purpose to enter into such arrangements with other mstrtutrons or bodies as

the University may deem necessarys L g
(n) to declare a Center, an Institution, a Department, or School, as the
case may be in accordance with the Statutes;

(o) 1o determine standards for adrmssron to different courses of study
in the University, whrch may mclude exammauon evaluatron or any other,
method of testing: ~

{p) 10 demand’and recerve p yment of fees and other charges.

(9) }9 sgpervlse the resrdenoes of the students of the University and m
make arrangements for promonng therr health ‘and general welfare;.

(s) 10 regul ate “and enforce drsc1plme among‘ the. employees and‘

, e special arran gements jn Tespect of womenk students as 1heV
Umversuy may consrder desrrab\e, A : e

students of the University and take such disciplinary meaSures in this regm-d }

as may be deemed necessary by the University;

(1) o make arrangements for - promotmg the health “and gcneml
welfare ¢ of the employees of the University;

ol )t0’ recelve donatlons and to acquire, hold manage and drsposg of
P 1mmovab1e for the welfare of the University;

fmortgage or ‘hypothecate with the appioval of the

of the Trust, on the security of the property of the
purposes of the Umversny,

(w)

mcrdemal or. conducive to the attamment of all or any of the objects of the

University.

8. The Umversxty shall be open to persons of elther sex and of whatever race,

creed, caste Of c1ass: and it shall not be lawful for the University to adopt or imposc on
any person 21 test whatsoever of religious belief or profession in order t entitle him
to be admitted therein as  teacher, staff member student, or 10 hold any office therein
or to graduate thereat :

provided- {hat nothing in this section shall be deemed tO prevem the

University from making appropriate provisions for reservation of persons belonging 16
Muslim Community which can not exceed more than fifty per cent.

do a\l ‘cuch other acts and things as may be necessary,

University open 10
ull classes andd
creeds



The Visitor ™™~

Officers of the
University

The Chancellor

Vice-
Chancellor

~ time to time by the Trust.

| University. 0 T T .
775 (3) The' Chancellor shall, if present, preside at the Convocation of the

' . Academic Council of the Univ’etsity, and shall exercise general supervision and
- control over the affairs of the University and give effect to the decision of the

9.(1) The Visitor shall be appointed by the Trust itself.

(2) The Visitor shall have the right 10 visit the University or any centre ¢¥
institutions-Colleges; Schools, Polytechnics and Industrial Training Institu
maintained by the University to ensure the standard of education, discipline, decorum
and proper functioning of the University: 4

(3) The Visitor shall have the right to take any action in the cases of disputei:
referred to him by the Chancellor.

10. The following shall be the officers of the University:-
(i) the Chancellor;
(ii) the Vice-Chancellor;
(iii) the Pro-Vice-Chancellor;
(iv) Directors/I{ead of the Institutions;
(v) the Registfar; '
(vi) the Treasurer;
(vii) the Deans of Faculties;
(viii) the Dean of Students’ Welfare:
(ix) the Proctor; ’
(.i‘) the Fih&nce Ofﬁcer; and

yofﬁccquof,the University. : ; ,
11.(1) The Chairman of the Maulana .Mohammad Ali Jauhar  Trus
(Registered) shall be the Chancellor of the University till such tiq;‘as determind fro

... {(xi) such other Officers as may be declared by the Statutes to

LT (2)The Chancél'vllor“shall,: by v?i;tlie ofhls office, be the Head of th

University held for conferring degrees. - ‘

. (4) Other powers and functions of the Chancellor shall be such as may be
prescribed. oo os e P

12.(1) The Vice-Chancellor shall be appointed by the Chancellor ‘with the

‘prior approval of the Trust for such period as may be prescribed.

authorities of the University. o _
(3) The Vice-Chancelior may, 1f he is of the opinion that immediate action is
necessary -on any matter, exercise any power conferred on any authority of the

University by or under this Act and shall convey to such authority the action taken by
him on such matters:

Provided that if the authority concerned is of the opinion that such action
ought not to have been taken, it may refer the matter to the Chancellor whose decision
thereon shali be final: ’

Provided further that any person in the service of the University who is
aggrieved by ihe action taken by the Vice-Chancellor under this’sub-section shali have
the right to appeal against such action to the Chancellor within one month from the
date on which a decision on sush action is communicated to him and thereupon the
Charncellor may confirm, modify or reverse the action taken by the Vice-Chancellor.
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(4) The Vice-Chancellor shall exercise such other powers and perform such
other functions as may be prescnbed

13.(1) The Pro- Vlce-Chanccllor shall be appointed by the Chancellor in
Consultation wlth the Trust in such manner and shall exercise such powers and
perform such duties as may be prescribed.

(2) The Pro-Vice-Chancellor shall assist the Vice-Chancellor in discharging
day to day functions as and when required by the Vice-Chancellor.

Chancellor.

14.(1) The Treasurer shall be appointed in such manner, and shall exercise
such powers anc perform such function as may be prescribed.

(2) The Treasurer shall assist the Vice-Chancellor in all financial matters
including annual budget, annual auditing, allocation of funds erc.

15.(1) The Registrar shall be appointed in such manner as may be prescribed

‘(2) The Registrar shall have the power to enter into agreements, sign
documents and authenticate records on behalf of the University and shall exercise such
other powers and pcrform such other function as may be prcscrlbed

(3) The Registrar shall be the ex-officio Secretary of Executwe Councﬂ and
Acadcmxc Council.

16. Every Dean of a Faculty shall be appointed in such manner and shall
exercise such powers and perform such functions as may be prescribed.

17(1) The Finance Officer shall be appointed in such manner and shall
exercise such powers and perform such functions as may be prescribed.

Commrttee

18. The m’armer of appointmcnt and power and duties of other officers of the
University shall be such as may be prescribed. ' h

19. The following shall be the authorities of the University:- ¥

(i) the Court;
( u) the Executlve Council;
- (iii) the Academlc Council;
. o (iv) thc Fmance Commnttee
(v the Boards of Faculfies;
- (vi) the.Admrssrons Commlttee;
-‘ (vii) the Examinations Committee;

(viii) the Selection Committees for appointment of teachers of the
University; ’

(ix) the Planning Board; and

(x) such other authorities as may be declared by the Statutes to be the
authorities of the University.

20. (1) The constitution of the court and the term of office of its members
shall be such as may be prescribed.

The Pro-Vice-
Chancellor

(3) The Pro-Vice-Chancellor shall hold office during the pleasure of the - '

The Treasurer

Registrar

Deans of
Faculties

Finance Officer

. (2) The Fmance Officer shall be the ex-aﬁicw Secretary .of Finance .

Other Officers

Authorities of the
University

The Court
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The Council
Executives

The  Academic
Council

The Finance
Commiitee

Planning Board

Faculty and other

authorities of the

University

Power to make
Statutes

" prescribed.

(2) Subject to the provisiohs of this Act, the Court shall have the following
powers and functions, namely:-

(a) to review, from time to time, the_ broad policies and programmes of the
University and to sugge<t measures for the working, improvement and development of
the University;

(b) to consider and pass resolutions on the Annual Rei)ort and the Annual
Accounts of the University and the Audit Report on such accounts;

(c) to advise the Visitor in respect of any matter which may be referred to it
for advice; and o

(d) to perform such other functions as may be prescribed.
L}
21.(1) The Executive Council shall be the Principal Executive’ Body of the
University, - S . SRR RN .
(2) The constitution of the Executive Council, the term of office of its’ :
members and its powers and duties shall be such as may be prescribed. = . o

* 22.(1) The Academic Council shall be the principal académic body of the
University and shall, subject to the provisions of this Act, the Statutes, co-ordinate and
exercise general Supervision over the academic function, business and activity of the
University. . ' Sl

(2) The_ constitution of the Academic Council, the-term of office of its
members and its powers and duties shall be such as may be prescribed. .

23. (1) The Finance Committee shall be thé Pﬁnéfpal t_inahcial bodyof the

- University to take care of the financial matter. -

(2) The constitution, powers and functions of the Finance Committee shall

be such as may be prescribed. - : B S
24. (1) The Planning Board shall be the Principal Plannixfg Body of the

University. . T TRy’ R .
(2) The constitution of the Planning Board, term of office of its members and

its other powers and duties shall be such as may be prescribed.

_— '25. The éonétituﬁoh, powers and :functions,‘Qf thé Bo‘é‘irds‘ of Fai:ulties, the
Admission committee, the examination committee and of such other authorities as may
be declared by the Statutes to be authorities of the University, shall be such as ‘may be

26. Subject to the proviéion.s of this Act, the Statutes may provide for all or
any of the following matters, namely:- ‘ B o
(a) the Trust may with the approval of the Chancellor make the statutes;

(b) the constitution, powers and functions of the authorities and other
bodies of the University, as may be constituted from time to time;

(c) the election and continuance in office of the members of the said
authorities, filling of vacancies of members, and all other matters relating to
those authorities for which it may be necessary or desirable to provide;

(d) the appointment, powers and duties of the teachers and other
officials of the University and their emoluments;

(e) the appointment of teachers of the University and other academic
and administrative staff and their emoluments;
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(f) the engagement of teachers and other academic and administrative
staff working in any other University or Institution for a specific period for
undertaking a joint project;

(g) the conditions of service of employees including provision for .
pension, insurance and provident funds etc.. the administrative control and
the manner of termination of service and other disciplinary action etc.;

(h) the procedure for settlement of disputes between employees or
students and the University;

(i) the conferment of honorary degrees;

(j) the withdrawal of degrees, diplomas, certificates and other academic
distinctions; .

(k) the institution of fellowships, scholarships, studentships, medals drd
prizes; .

(1) the maintenance of discipline amongst the students;

(m) the establishment and abolition of Faculties, Departments, Centers
and other constituent Institutions/Colleges etc.

(n) the delegation of powers vested in the authorities or officers of the
University; and

(o) all other matters which may by this Act are to be, or may be,
prescribed.

27. Subject to the provisions of this Act and the Statutes, the Ordinances Power 1o make
shall be made by the Executive Council with the prior approval of the Chancellor Ordinances
which may provide for all or any of the following matters, namely:-

(a) the admission of students to the University and their enrolment as
such;

(b) the courses of study to be iaid down for all degrees, diplomas and
certificates of the University; .

(c) the medium of instruction and examination;

(d) the award of ‘degrees, diplomas, certificates and other academic
distinctions, the qualifications for the same and the means to be taken
relating to the granting and obtaining of the same;

(e) the fees to be charged for courses of study in the University and
for admission to the examinations, degrees, diplomas and certificates of the
University;

() the conditions for the award of fellowships, scholarships,

_ studentships, medals and prizes;

(g) the conduct of examinations, including the term of office and

manner of appointment and the duties of examining bodies, examiners and
moderators; -

() the conditions of residence of the students of the University;

(i) the special arrangements, if any, which may be made for the
residence, discipline and teaching of women students and the prescribing of
special courses of studies for them within the University;

() th.e fxppointmenl and emoluments of employees other than those for
whom provision has been made in the Statutes; '
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Annual Report

Annual Accourrs

Conditions
service
employees

Hight 1o Appeal

of
of

(k) the establishment of Centers of Studies, Boards of Studieg,
Interdisciplinary Studies, Special Centers, Specialized Laboratories apg
other Committees; '

(I) the manner of co-operation and collaboration with other
universities and authorities including learned bodies or associations;

(m) the creation, composition and functions of any other body which
is considered necessary for improving the academic life of the University:

(n) the remuneration to be paid to the examiners, ‘moderators,
invigilators and tabulators;

(9) Such other terms and conditions of service of teachers and other
academic staff as are not prescribed by the Statutes;

28.(1) The annual report of the University shall be prepared under the
direction of the Executive Council and shall be submitted to the Court on or after such
date as may be prescribed by the Statutes and the Court shall consider the report in its
annual meeting.

(2) The Court shall submit the annual report to the Chancellor along with its
comments, if any. -

29.(1) The annual accounts and balance-sheet of the University shall be
prepared under the directions of the Executive Council and shall, once at least every
year and at intervals of not more than fifteen months, be auditéd by an experienced and
qualified firm of Chartered Accountant of repute.

(2) A copy of the annual accounts, together with the audit report thereon,
shall be submitted to the Court and the Chancellor along with the observations of the
Executive Council. )

(3) Any observations made by the Chancellor on the Annual accounts shall
be brought to the notice of the Court and the Executive Council and the observations,
if any, shall, after being reviewed by the Executive Council, be submitted to the
Chancellor.

30.(1) Every employee of the University shall be appointed, engaged as per
provision of the Statutes.

{2) Any dispute arising between the University and any of the employees
appointed substantively, shall be referred to the Executive Council of the University
who shall decide the dispute within three months from the date of its reference after
affording an opportunity to the employee of being heard. -

(3) The aggrieved employee, may file an appeal against the order of the
Executive Council to the Chancellor of the University. )

(4) Any dispute in respect of any employee engaged temporarily or on adhoc
or part time or casual basis shall be heard and decided finally by the head of the
concerned department. ’

(5) The decision of the Chancellor shall be final and no suit shall lie in any
court in respect of the matters decided by the Chancellor of the University.

3L.(1) Any student or candidate for an examination whose name has been
removed from the rolls of the University by the orders/resolution of the academic
Council, Procionial Board or Controiler of Zxamination, as the case may be. and who

fuss bean Gebarred from appeart:

he examinations of the Untversity for more than

avoowithin en din e of receipt of such orders or copy of such

cp st e Vice-Chancelor who may-confirm, cdify

i ¥l e oo cLmgnie . N ey N g e
PGl ereeral sulheanes of e concerned Committes. as the
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(2) Any decision by the Vice-Chancellor shall be final

32. The University may constitute for the benefit of its employees such
pension of provident fund or provide such insurance schemes as it may deem fit in
such manner and subject to such conditions as may be prescribed.

33. If any question arises as t0 whether any person has been duly nominated
or appointed as, OF is entitled to be, a member or an authority or other body of the
University, the matter shall be referred to the Chancellor whose decision thereon shall
be final.

34, Where any authority of the University is given power by this Act or the

Statutes to appoint Comnmittees, such Committees shall, save as otherwise provided,,

consist of the merbers of the authority concerned ard of such other persons as the
authority in each case may think fit.

35. All vacancies among the members (other than ex-officio members) of any
authority or other body of the University shall be filled, as soon as may be convenient
by the person of body who appointed, nominated or co-opted the members whose
place has become vacant. The person appointed or co-opted to such vacancy shall be a

member of such authority or body for the remaining term for whicl';_' he has been

appointed or co-opted.

36. No act or proceedings of any authority or other body of the University
shall be invalid merely by reason of the existence of a vacancy oOf vacancies among its
members.

37. No suit or other legal proceedings shall lie against any body, Officer or
Employee of the University for anything which is done in good faith or intended to be
done in pursuance of any of the provisions of this Act, the Statutes or the Ordinances.

38. A copy of any receipt, application, notice, order, proceeding, resolution
of any authority or Committee of the University or other documents in possession-of
the University, if certified by the Registrar, shall be received as prima-facie evidence
of such receipt, applicéﬁon, notice, order, proceeding or resolution, documents of the
existence of entry in the register and shall be admitted as evidence of the matters and
transaction therein where the original thereof would, if produced have been admissible
in evidence. )

39.(1) Every Statute or Ordinance made under this Act, shall be made

available in printed form. ' .
) Every Statute or Ordinance made under this Act shall be enforced as

soon as it is made, by the Competent Authority. :

40.(1) The University shail establish a permanent endowment fund of a,t\'lgast
rupees Ten Lacs which may be increased by notification issued in this behalf by the
State Government from time to time. ‘s

(2) The University shall have the power to invest the permanent ‘endowment
fund in such manner as may be prescribed.

(3) The University may wransfer any amount from the general fund or the
development fund to the permanent endowment fund.

(4) Any amount exceeding the minimum amount specified 1n sub-section (1)

may be withdrawn from the permanent endowment fund by the University -for the
purposes of development of the University.

41.(1) ThC'Uﬂchrsity shall establish a general fund to which the following
amount shall pe credited, namely:-

(a) all fees which may be charged by the University;

Employees
Provident fund
and pensions

Disputes as to
constitution of
University and
Bodies

Constitution of
Committees

Filling of the
Vacancies

Invalidity of
Proceedings

Bar of Suit

Mode of proof of
University record

Publication of
Statutes and
Ordinances

Permanent
Endowment Fund

General Fund
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(b) all sums received from any other source;
(c) all contributions made by the Trust; and

(d) all contributions made in this behalf by any other person or body’
which are not prohibited by any law for the time being in force.
(2) The moneys credited to the general fund shall be applied to meet all the
recurring expenditure of the University. ) ‘
42.(1) The University shall also establish a development fund to which
following moneys shall be credited, namely:—
(a) development fees which may be charged from students;

(b) all sums received from any other source for the purposes of the
development of the University;

(c) all contributions made by the Trust;

(d) all contributions made in this behalf by any other person or body
which are not prohibited by any law for the time being enforce; and ;.

(e) all incomes received from the perr;lanent endowment fynd.

(2) The moneys credited to the development fund from time to time shall be
utilized for the development of the University.

43. The funds established under sections 40, 41 and 42 shall, subject to
general supervision and control of the Court, be regulated and maintaine_d in such
manner as may be prescribed. o

44. The fees charged for different academic programmes shall be in
accordance with laws for the time being in force. )

45. The State Government shall have the following powers also, namely:-

(a) to issue direction with respect to any matter required to be done by
the University by or under this Act or the Statutes or the Ordindnces made
thereunder ;

(b) to order framing of Statutes on any subject.

46.(1) If the University proposes its dissolution in accordance with the law
governing its constitutions or incorporation, it shall give atleast six month written
notice to the State Government. '

(2) On receipt of notice refered to in sub-section (1), the State Government
shall made such arrangements for administration of the University from the date of .
dissolution of the University and until the last batch%f students in regular courses of
studies of the University complete their courses of studies in such’ manner as may be
prescribed. '

47.(1) The expenditure for administration of the University during the taking
over the liabilities of the University under section 46 shall be met out of the permanent
endowment fund, the general fund and the development fund.

(2) If the fuads referred to sub-section (1) are not sufficient to meet the
expenditure of the University during the taking over the liabilities of the University

- such expenditure may be met by disposing of the properties or assets of the University

by the State Government.

48.(1) Where the State Government is satisfied that the University is not
functioning in accordance with the provisions of this Act on receipt of a complaint
with respect to mismanagement of the University, it shall require the University to
show cause within such time which shall not be less than two months, as to why the
University should not be de-recognized. -
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(2) If, upon receipt of the reply of the University to the notice given under
sub-section (1) the State Government is satisfied that a prima facie case of
mismanagement of violation of the provisions of this Act, the Rules, the Statutes, the
Ordinances thereunder is made out, it shall order such enquiry as it deems necessary-

(3) For the purposes of an inquiry under sub-section (2). the State
Government shall, by notification. appoint any ofticer or authority as the enquiring
authority to enquire into and report upon the allegations of mismanagement, violation
of the provisibns of this Act, the Statutes. the Ordinances or any direction issued
thereunder.

(4) Where the State Government considers it necessary Of expedient 10
suspend the Court for the purpose of an inquiry with respect 10 the affairs of the
University, it may, by notification, order the suspension of the Court as the case may
be. and make such arrangement for the administration of the University as it considers
necessary till the conclusion of the inquiry. '

(5) Every inquiring authority appointed under sub-section (3) shall. while
performing its functions under this Act have all the powers of a Civil Court under the
Code of Civil Procedure, 1908 trying a suit and in particular in respect of the following
matters, namely:- | -

(a) summoning and enforcing the attendance of any witness and
examining him on oath;

(b) requiring the discovery and production of any document;
(c) requisitioning any public record or copy thereof from any office;
(d) receiving evidence on affidavits;

(e) éhy other matter which may be prescribéd.

that the University has been mismanaged or has violated provisions of this Act, such
findings by State Government should be placed before both Houses of the State
" Legislatures: and shall have to be passed with two third majority of the’ total
membership of the Houses, after that a notification regarding this may be issued.

49. The State Government may issue such directions from time to time to the
‘University on policy matters not inconsistent with the provisions of this Act as it may
deem necessary. Such directions shall be complied with by the University.

'50.(1)‘_"1'1)9? State Government may for the purposes of removing any
difficulties, particularly in relation to the transition from the provisions of the Uttar
Pradesh State I}mvcrsmes Act, 1973 to the provisions of this Act, direct that the
provisions of this A;C‘(tkshall during such period as may be specified in the order, have
effect subject 10 Asuch ‘ad’aptations, whether by way of modification addition or
omission as it may deem necessary or expedient: )

Provided that no such order shall be made after two years from the date of
 commencement of this Act. ‘

(2) Every ord"cr made under sub-section (1) shall be laid before both the
Houses of the Stgtg ngislature as soon as may be after it is made.

(3) No order made under sub-section (1) shall be called in question in any

Court on the ngund that no dlftlculty as is referred to in that sub-section existed or
was required 0 be removed.

(6) If, upon receipt of the inquiry report, the State Government is satisfied

Powers of the
State Government
10 issue directions
on policy matters

Power to remove
difficulties
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STATEMENT OF OBJECTS AND REASONS

I
Urdu languages is spoken as mother tongue by a particular
The Urdu language is required to be developed in such a way

their study to the higher stage of learning in Urdy literature in
no University under the control of State wherein higher study or Urdu, Arabi and Farasi language and
research therein could be fecilitated 1o the persons who are interested in Urdy.
The Maulana Mohammad Alj Jauhar Trust,

.
section of the society of Uttar Pradesh.
that any person of the society may continue
cluding Arabi and Farasi languages. There is

Arabi or Farasi language.
Lucknow hag Sponsared for the establishment of such
University. It has. therefore. been decided to establish 3 Universin sponsorec by the said Trust to be
known as Mohd. Ali Jauhar University at Rampur in the State of Uuar Pradesh to provide advance
Knowledge and wisdom and understanding by teaching and rescarch in Urdu, Arab;

and Farasi languages (o
the scholar.

The Mohd. Ali Jauhar University Bill, 2005 1s introduced a

ceordingly.
By order,
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No. 960(2)/LXXIX-V-1-14-1(Ka) 12-07
Dated, Lucknow July 12, 2014
IN pursunace of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Mohammad Ali
Jauhar Vishwavidvalaya (Sansodhan) Adhiniyam, 2007 (Uttar Pradesh Adhiniyam Sankhya 10 of 2014)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on July 11, 2614:—

THE MOHAMMAD ALI JAUHAR UNIVERSITY (AMENDMENT) ACT, 2007
_ (U.P. Actno. 10 of 2014)
(4s passed by the Uttar Pradesh Legislature)
AN
ACT
to amend the Mohammad Ali Jauhar University Act, 2005
. IT IS HEREBY enacted in the Fifty—_eighth Year of the Republic of India as
foliows:—
Short title and 1. (1) This Act may be called the Mohammad Ali Jauhar University
COMMENCEMERL Amepdment) Act, 2007.
(2) It shall be deemed to have come into force on September 5, 2006.
Amendment of 2. In section 2 of the Mchammad Ali Jauhar University Act, 2005, hereinafter

section 2 of U.P. P
referre cipal Act,—
Actno, 16 of ferred to as the p1f1.n ip —

2006
(a} after clause (i), the following clause shall be inserred, namely:—
“(i-i) *Hall” means a unit of residence nurturing corporate life
maintained by the University for its students;”
(b) for clause (s), the following clause shall be substituted, namely:—
“(s) “University” means the Mohammad Ali Jachar University
established under this Act by the Trust as a minority educational institution;”
Amendment of 3. In section 3 of the principal Act, in sub-section (1) for the words
section 3 “Mohemmad Ali Jauhar University” the words “Mohammad Ali Jauhar University as a
minority educationai"}nstimtion” shall be substiruted,

Amendment of 4. In section 6 of the principal Act,—
section § :

(a) for clause (ii), the following clause shall be substinued, namely:—
#(ii) to remove lliteracy and poverty among the Muslims by imparting
modern and classical education with a view to bringing them at par with other
citizens of the Country and for overall development thereof,”

(b) after clause (xii), the following clauses shall be inserted, namely:—
“(xiii) to promote Oriental and Islamic studies and give instructions in
Muslim Theology and Religion and to impart moral and physical training;
(xiv) to promote the study of religion, civilization and culture of India;
{xv) to promote specially the educational and cultural advancement of the
Muslims in India.”

Amendment of 5. In sectipn 7 of the principal Act, —
section 7
(a) in clause (g) for the words “appointments thereto” the words
“appointment thereto in accordance with the terms and conditions of service as
per the statutes;” shall be substituted.
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(b) in clause (h) for the words “specified period” the words “specified
period and terminate the services after giving a reasonable opportunity of being
heard;” shall be institured. : '

(c) in clause (1) for the word ‘Hostels’, the words “hall and hotels’ shali
be substituted, _ |
6. In section 8 of the principal Act, the words “or hold any office therein® shall

be omitted. ‘

7. In section 12 of the principal Act, in sub-section (2) for the words
“authorities of the University” the words “authorities of the University in such manner as
may be prescribed. ” shall be substituted.

8. In section 27 of the principal Act, in clause (j) for the words “the

appointment and emoluments” the words “the appointment, emoluments and‘

termination” shall be substituted. ‘
9. In section 31 of the principal Act, in sub-section (2) jfor the words
“Vice-Chancellor” the words “Vice Chancellor under sub-section (1)” shall be
substituted.
10. In section 40 of the principal Act, in sub-seciion (1) for the words
“ten lakhs™ the words “two crores” shall be substituted.

1. In section 48 of the principal Act,—
e

(a) in sub-section (1) for words “require the University”, the words
“require the University and the Trust™ shall be substituted.

(b) in sub-section (3) for the words ‘any officer or authority’, the
following words shall be substituted, namely —

" “the three member inquiry committee headed by a retired High Court

Judge with two members, one from the State Government not below the rank of

the Special Secretary and the other from the members of the Executive Council

other than the Vice-Chancellor.”

(c) for sub-section (6) the following sub-section shall be substituted:—

“(6). If upon receipt of the inquiry report, the State Government is satisfied that
the University has been mismanaged or any provisions of this Act, the Statute or the
Ordinances has been Iintentionally violated, it may instruct the concerned
authority/University to rectify the violation and set right the mis-management. On
further complaint of non-compliance of the above instructions, the Trust may be
instructed to rectify the errors. However, even if thereafter it is not removed, the State
Government may after a show cause notice to the Trust and considering its reply may
seek approval of the University Grants Commission to de-recognize the University and
after such approval the motion shall be laid down before both the Houses of the State
Legislature to get it passed by three fourth majority of the same and afier that a

notification regarding the same may be issued.”

STATMENT OF OBJECTS AND REASONS

Amendment of
section §

Amendment of
section 12

Amendment of
section 27

Amendment of
section 31

Amendment of
section 40

Amendment o of
section 48

The Mohammad Ali Jauhar University Act, 2005 (U.P. Act no. 19 of 2006) has been enacted to
provide for the establishment and incorporation of a teaching University sponsored by Maulana
Mohammad Ali Jauhar Trust at Ramp-ur in Uttar Pradesh and for the matters connected therewith and
incidental thereto. Beside the objects pi‘ovided in the said Act, to remove illiteracy and poverty among the
Muslims by imparting modern and classical education with a view to bringing them at par with other
citizens of the country and for development thereof and to promote Oriental and islamic studies and give

184 rph DATA 2 VIDHAIKA FOLDER
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instructions in Muslim Theology and Religion and to impart moral and physical training are also the
objects of the said University which are required to be included in the objects of the said University. The
objects of the University shows that the University is of a minority nature but in the said Act the said
University has not been declared as a minority institution. It has, therefore, been decided to amend the said
Act mainly to provide for the inclusion of the said objects in the objects of the University, declaring the
said University to be a minority University, increasing the amount of permanent endowment-fund from ten
lakh rupees to two crore rupees, conducting of the enquiry with respect to the mismanagement or the
violation of the provisions of the said Act, by an enquiry commitiee headed by a retired High Court Judge
with two members one from the State Government and the other from the Executive Council instead of by
wn inquiry authority consisting of an officer or an authority appointed by the State Government and passing
of notice for defecognizing the University by three-fourth majority instead of two-third majority of the
nembers qf the Houses of the State Legislature. '

The Méhammad Al Jauhér University (Amendment) Bill, 2007 is introduced accordingly.

By order,
" S. B. 8INGH,
Pramukh Sachi
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No. 1411Q2)/LXXIX-V-1-16-1(ka)-33-2016
Dated Lucknow, September 16,2016

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is
pleased to order the publication of the following English translation of the Mohammad Ali Jauhar
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam Sankhya 28 of 2016) as passed by
the Uttar Pradesh Legislature and assented to by the Governor on September 15, 2016.

"THE MOHAMMAD ALI JAUHAR UNIVERSITY(AMENDMENT) ACT, 2016
(U.P. Act no. 28 0f 2016)
[As passed by the Uttar Pradesh Legislature]
AN
ACT

to amend the Mohammad Ali Jauhar University Act, 2005.

IT IS HEREBY enacted in the Sixty-seventh Year of the Republic of India as
follows :— ;

Short title and 1. (1) This Act may be called the Mohammad Ali Jauhar University

commencement (Amendment) Act, 2016.

(2) It shall be deemed to have come into force on September 5, 2006.

ii‘ [y
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2. In section 3 of the principal Act, for sub-section (1) the following Nnt?ﬂd';anf
. S¢
sub-sections shall be substituted, namely:— e

(1) There shall be established a University by the trust in the name of the
Mohammad Ali Jauhar University at Rampur in Uttar Pradesh alongwith its
constituent unit/campus in other districts/cities of the State.

(1-A) The institutions and campuses established and administered by the
Trust within the State from the date of commencement of the Mohammad Ali
Jauhar University (Amendment) Act, 2016 shall be deemed to be constituent
unit /campus of Mohammad Ali Jauhar University.”

3. In section 7 of the principal Act, affer clause (j) the following clause shall be = Amendment of

inserted, namely:— section 7

“(jj) to establish constituent unit/campuses, off campuses, off shore
campuses, virtual campuses etc. for the purpose of achieving the objectives of
the University.”

STATEMENT OF OBJECTS AND REASONS

The Mohammad Ali Jauhar University Act, 2005 (U.P. Act no. 19 of 2005) has been enacted to
establish a teaching University at Rampur in Uttar Pradesh by the name of the Mohammad Ali Jauhar
University. It has been decided to provide for empowering the said University with retrospective effect to
establish constituent unit/campuses, off campuses, off shore campuses, virtual campuses to achieve the
objectives of the said University.

The Mohammad Ali Jauhar University (Amendment) Bill, 2016 is introduced accordingly.

By order,
RANG NATH PANDEY,
Pramukh Sachiv.
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